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NOTIFICATION

2'4 ct'the Tripura Municipal Act. WG-1. the State
..g R‘.iles.:1te.’:o amend the Tripura Municipal (Delimitation of

LA) J.

.1

.'\'

»_;-

. ules mes be called the :z‘ipura '\ ‘.Li iici ai (Delimitation ot‘Constituenciesi I

[J In the Tripura Municipal (Delimitation of C:
the Principal Rules) ; in sub-rule(l)of Ru le-1
shall inserted. namely:

.5: i uen :ies))Rules. 199-1 (herein after referred as
A. after .:.e existing prm iso the following proviso

“ Provided further that when total number ofseazs or number ofseats reserved ma Municipalitx
under sub section (1)0fSeetion 12 remain unaltered and the District Magisrrate considers that Cl rcum-
srances calling for fresh delimitation ofthe constituencies do not exist he may instead of issuing any order
in Form A or B issue a draft order in Form C and final order in Form D reflecting only the reservatior
posnion for ST. SC and Women”.
4‘3. In the Principal Rules after the proviso to sub rule(2 ‘ (i) of Rule 3A the follo“ mg proviso shall

be inserted. namely .-

Provided further that when census figures for any area ot‘a municipality is not available then.
notwithstanding anything contained in the first proviso relating to other methods ofdetermining ponu ia-
tion. the State Government may direct the District Magistrate to determine the reservation of seats as
aforesaid. on the basis ofthe population figures relied on in the proceding general election ot that munici-
Dality”

4. in the Principal Rules, in Rule 4-,

(i) in sub-rule (1) after the words “Form A" the words “ or Form C" and after the words
“Form B”the words "or Form D” shall be inserted.

(ii) in sub-rule (4) after the words “ Form B" the words “or Form D“ shall inserted :

5. In the Principal Rules after Form B mo new Forms C and D as annexed \\ 1th these Rules shall
be added.

By order ot‘the Governor.
( D. Chakraborti ‘}
Commissioner-cum-Secretary
Urban Development Department.
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FORM C
l Se ‘ 2nd proviso oi‘ rule 3At’ l} ‘5

ORDER

NO. Date

WHEREAS, in the general election of the municipality mentioned herein beiow to be
held in ................ the total number of seats and the seats reserved under sub-section (1) of
Section 12 have not been altered by the State Government ;

AND

WHERAS, circumstances do not appear to me to exist for fresh delimitation of the
constituencies of such municipalities:

Now, therefore in exercise of the powers conferred by the second proviso to sub-rule (1}
of Rule 3A of the Tripura Municipal (Delimitation of Constituencies) Rules, 1994 this draft
order indicating in the schedule below the name ofthe municipalities in column l, the number
of members to the elected to the municipalities in column 2, the number assigned to the
constituencies in column 3. the constituencies reserved for SC and STS in column 4 and the
constituencies reserved for women in column 5 is hereby published for information of the
persons likely to be affected thereby.

Any person-at'fected thereby and interested therein may submit objection or
suggestions against‘ the draft order by addressing the undersigned at

......................... or through the SDO or" the Sub Division in which the
municipality is situated within 7 days from the date of publication of this order.

The draft order will be taken up for consideration alter expiry oi" the above period and
any objection and suggestion with respect thereto received by the undersigned before the date
shail be duly considered.
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THE SCHEDULE FORM “C"

Name of Number ofl Number l Constituency lConstituency reserved for;
\=lunicipality. Members to be of '; reserved for SC 8; Women.

elected to l constitu '; ST. ‘
5 Municipality. ; enC}: V

l 2 i 3‘ 4 5
l l SC ST a SC ST General

{4(a) 403) 5(a) 5CD) 5(C)

Signature.
District Magistrate & Collector.
..........................District.

/
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[See 2”d proviso to rule 3A( 1 )1

ORDER

NO. Date

Wl lllaost tn exercise ol’ the power: eont'erred by the.seeond proviso to sub-rule t of
Rule 3A 01‘ the 'l'ripuru Municipal (Delimitation oi'i‘onstitueneies) Rules. WM, 21 drul‘t order 21‘.
Form C was notilied in respect ot' the municipalities contained therein inviting objection =1):
suggestion within 11 period ol'7 days from the tittte or“ puhliezttion ol'the order ;

~\\L:

Wl-lEREAS. objeetions/suggestions reeeix’ecl within the aforesaid period have been duly
considered :

Now therefore in exercise oi'the powers conferred by the 2“”. proviso to sub-rule (1) of
Rule 3A ofthe ul'oresztitl rules I hereby publish the order in final form D indicating seats which
shall be reserved For SC. ST and Women in this general election.
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~EHE SCHEDULE FORM "‘

: Name of: Number or} Number Constituency l Constituency reserved :7 —
' i‘vlunicipalit)‘. 3 Members to be i of reserved for SC & l Women.

. elected to l eonstitu ST r
I Municipality. ; ency. ‘L
g l ; 2 ' 3 4 E S

' SC ST l SC ST General
; , 4(a) 4g» l 5(a) 5m 5(a)

Signature
District Magistrate & Collector.
.......................... District.
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